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आदशे / O R D E R 

PER SHRI S. JAYARAMAN, ACCOUNTANT MEMBER: 

 The assessee filed this appeal against the order of the Commissioner 

of Income Tax (Appeals)-18, Chennai, in ITA No.921/15-16 dated 

28.11.2019 for the AY 2008-09. 

 

2. Shri S. Kishore Kumar, the assessee filed an appeal of the order of 

the Commissioner of Income Tax (Appeals)-18, Chennai, for the AY 2008-

09.  This case was posted for hearing through video conferencing.  The 

Ld.AR submitted that the assessee filed declaration in Form Nos.1 & 2 under 

Vivad Se Vishwas Scheme (VSVS) and received a Certificate in Form No.3 
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from the designated authority in ITA No.3364/Chny/2019 vide 

Acknowledgment No.651704880161020 dated 16.10.2020 for the AY 2008-

09 and hence the assessee may be permitted to withdraw the impugned 

appeal under a bonafide belief that his declaration will be accepted and in 

this regard invited our attention to the assessee’s letter dated 23.10.2020 

couriered to the ITAT on 23.10.2020 and furnished a copy by e-mail too.  

We heard the Ld.DR also. 

 

3. Since the assessee has availed the benefit of VSVS, supra, we dismiss 

the appeal as withdrawn with a liberty to the assessee to seek appropriate 

remedy before this ITAT, in case, his declaration, supra, is ultimately not 

accepted by the designated authority. 

4.  In the result, the appeal filed by the assessee is dismissed. 

 Order pronounced in the open court on the 29th day of October, 2020, 

in Chennai.  

Sd/-        Sd/-    

 (धु�ु� आर.एल. रे�ी) 
(DUVVURU R.L. REDDY) 

�ाियक सद�/JUDICIAL MEMBER 

 

 (एस. जयरामन) 

(S. JAYARAMAN) 

 लेखा सद� /ACCOUNTANT MEMBER  

चे	ई/Chennai,  

�दनांक/Dated:   29th October, 2020.   

TLN 
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2. ��यथ�/Respondent          5. िवभागीय �ितिनिध/DR  

3. आयकर आयु� (अपील)/CIT(A)  6. गाड! फाईल/GF  

  


